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central Administrative Tribunal
principal Bench

O.A. No. 298 1 of 1997

New Delhi, dated this the 13th April. 1999
H r- b 1 M r- ■ 8 > R. A d i g e, V i c e C h a 'i i ■ in a i 'i ^ v A i
Hon' ble Mrs. Lakshmi Swanrinathan. Memoei

M i" s. J a. g d i s h 1 i a u i",
W/o Shri Jagrnohan Singh,
R/„ 58/6. ,V6hok Nasar , Applicant
Nevi.' ueln i- 1 ! 00 1 b .

(By Advocate. Shri, K.B.c. Paja.i;
Versus

1 . union of India through
the. Secretary,
Dept. of Revenue., Northi Bloc/..
Mew Delh 1 -■ 1 i 000 1 .

2, The Commissioner of Central Exo.ise.
C.R. Building, I.P.Estate, Po-nondents
New Delhi-l lOOOZ. Ke..pcnJ....ni..

hp.y .Advocvate" shri is i'« Biiai hi)
ORDER,..J..Q.L..a.ii-

BY i:l.Q.W,lBL,E._,,MRp, V.I.Q.5 Dl!.A,LE.MAN...,....LAj.

Heard both sides.

2. Applicant who is a Tax Assistant seeks
promotion as Inspector Excise vlds Recruitment
Rules (Ann. 2) for which on© of the eligibility
Qualifications is a minimum height of ToZ cms. toi
female candidates like her.

3, Respondents in Para A. 2 of then i >.v.,!j1>
themselves state that applicant was called for the
Physical Standard Test for promotion held in June,.
I 993 and her h©1ght was found to be 152.b 0ms. but
she could' not be selected by the DPC that. year.
Again in 1995 she was called for the Physical
Standard Test held in December, 1995 and her heignt
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was found to be 151 Cms. Respondents further state

t h a t d LI i" i i"i Q 1 9 9 5 t i'l e i'l V's i c s. 1 S t a r i d a i d i ^ v

Committee met on 19/20.12.96 and measured applicants

height w'nich v^jas found to be 151.5 Cms. Applicauil

has herself filed a photocopy of a certificate of

the Nationa] Consultant Dr. R.tKL. Hospital, New

Delhi (Ani l. TV) certifying her height tobe 152

Cms.

u.. The only dispute In regard to applicant s

e 1 i g i b 11 i t y i s in e i" ti e i g h t. D u r- i n g f"i e a r- i n g

applicant's counsel Shi'i Rajan pressed i-or a

direction to respondents to constitute a tr-esn

Medical Board In RML Hospital to measure

applicant's height and record its findings. He

agreed that the findings of this Medical Board

would be treated as final.

5. In the facts and circumstances of this

particular case, and in the interest of justice

having regard to the fact that the applicant s ca^te^-r

is involved, this O.A. is disposed of with a

direction to respondents to arrange for

constitution of another Medical Board to measure

applicant's height and record its findings within

three months from the date of receipt of a copy of

this order. The findings of this Medical Boai d

shall be treated as final. In case applicant Is

found to possess the minimum height as per the

findings now to be recorded and she fulfils the

other eligibility conditions, responden ts will

consider promoting her as Inspector Excise in
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with rules and instructions, and

shall be entitled to consequential

benefits flowlny therefi'om.

6. Tirls 0. A. is disposed of in terms of Par a 6

above,. No costs.

v_

itirs. Lakslimi Swamlnathan )

Member (J)

( . R , 1 .A ri "i jifeM
Vice Chairman'(A)
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